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The Union of Indi & Through its Secret ary .
PO3TS & Telegrapas Department, New Delhi,

2, The Ppst.Master Genepal, U, P, Circle, Lucingw,

3, The Director of Post.offices,U,P,,Lucknow,

Circle, Luclnow,

mhnaltte Dantd o
~--- Opposite Papiies,

Rk Rk
Writ Petition Under ‘Article 226 of the Constitutin

el I S

T D T D e e -

o s ow = am oe

of Indla, :
To o ] ‘

The Hon'ble the Chief Justice =nd his Hon'ble
Companion Judges of Judlcature =t Allsh sbad,

Sitting ot Luclaow Bench, Luclkuow,
B R R Rk

The humble petition of the sbove named Petitioner

oy vt e -y ' =% §
mos%t respectfully showeth as under s.

1 Thet the himbl e @ P o & 4
lo - *hat We humble petitioner was sppointed as the Post

Master, some time, in the yesr 1968 snd was pos
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Post Office Gaurs, District Barabenki,
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gd when

e

€ svatement of the sad d witliess Jega

L= '3/"’-'5
nath Singh was %o be pecoprd ed, @ the petitioner

moved an gpplication to the Rauiry officer for

supply of the required copies of the statament of

T

“1e9ald Witness Jeganmath Singh ad 1t was then =i

Mmd after much persist iLsisl Wiat e copy of the

Stalanent was supplied to the petitioner, gVl

Wie petltioner was deliberat ely deprived of a feir

&did &ade ageate L\v&,&lf&; r CULLL LA ¢ F O ¢ '.".,, aS S~ X &l ;L“.L.ﬁ,.g wii ©

caot A T oo o T o0 egv5 ot Q T o P Py Tl or N 11 o

SE1L0 W1th €55 o B b UL owJ\N o YOoulblDliel Coulda
*

LOU Cro8sk. examine the s&ld Wildiess p Poperly ol

relevent poiuis due to midee eng Lury in prepsrigg

the cross- exanination,

Tin, &l Wl e ; € L,& G104 el Suomi vied 4is I 81-11‘1

vdll€, st&ting wWerein th € 18Cts #nd circumstenc €8

shiowing ihe bonafides of ule pelilioner, in the

] &

allcged uIiéicS&ctiC»i; =¥ Ve 4;,—/' Ga'tu;i.a.,-_: Weat [le Dlever
1LUVeided Go .’;grr‘;:“_f.,"l’;,il'fue Wie mon gy, The reviviger
lurtier stéted that the stétean €V 01 We s&id

Qyad

o'l Jagannath 3.6.;..51; o es Loy make gut iy  PRime

+0l € Cage “c@lliSY Wl pelition er,

That We petd viglierr Turther s ales what the s&id

Widiess Jaganuath Singh did
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or any Irﬁlafides ot e part of the pehtio-aer but

mply, it is a cle"ical mistéke for which the
punishment of dismissal Cauy De ‘..-va:-ra:;buea,' In
fact the sald witness.. Sri Jagaunath 3ingh had
gone o cash 2 Npote of Rup ees ome hundred gut of
vvl;ich 2 sum of 3 85/ was tp be deposited in the
SCcount of the said Sri Jsgaas&mm Singh, A trye
Copy of the appeal dated 19,7,82 is ammexed as

Ammexure No.e to this writ pevition,

Tb’ﬁt the opposite party No,3 i; e; the Director of
Post.Offices, Luclmow Circle, Lucknow, dismissed tae
Sppeal of the petitioner ou limivation, beifig the
Uime barred by only 54.days, for which separatve
Zpplication accompeamied with =n Affidavit was filed
2long with the appeal, s eeking condonation of delay
Ol &is personal illmess preventing him from preferr_

ing the same within the prescribed limitation, as
_ | &

such 1t $s sufficient case fop condoning the delay

in the ineterest of justice amd tae appeal cpuld

have been decided on merits after hearing the .

petitioner,

That 1t appears from earefyl perusil of the order

pAssed by the s31d opposite party no, 3 dismissing

contd 7/.
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That aggrieved with, the petitioner alsp made a
Peprese<uvailon W the gpp, party 110;2, chall enging
e propriety, correctness @md the legality of the
order’s passed by the opp, party mno,3, The petitioner

dld not get amy satisfactory rely from the cpposite
p &Yy o, 2,
That when the petitioner dd not get amy r ely from
the opp, party mo,3, he preferred a writ-petition
Yo~
(W,P, No,iJ3%ef 1983) in this Hon'ble Court,
challenging ithe orders of the opp, party no.:éto be
e

Shen gL
wrong, illegal and is the fallure of geace of the
Inherent jurisdiction vesied in the opp, pariy no,3
and he could nol have dismissed the Sppeal of the
petitioner on limitation for in viw of the gpplica.
tion for condonation of delay already pending before

a n
him, Thi wrlt petition No, L33%of 1982 was filed

on io éo 1082,

5
Taat the above writ petition nob.3<of 1982 was

¢
finally allpwed on ,z;f,5,1983 in favour of the

petitioner, holding that the opp. party mo, 3

contd 9/.
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qu{/ﬂi

%

falled o exercise Inherent jurisdiction iw not
‘condoning the normal delay in the Appeal of the

petitioner, thus directing to the opp, party no,3

to decide the Appeal of the petitisner on merits,
A true copy of the judgment 2nd prders dated

14,5, 83, p2ssed by the Hon'pDle Benca consisting

of Hon'ble mr, Justice U,C, Srivastava and Hon'ble

b,
Mr, Justice KN, Goel, is filed herewith @8 marked
v
Amn exure Nogsoheos t0 this writ petitioun,
[
€.,
Thot on #,6,1983, the petiticher st & applice

tion for amenanent in the Meangrendum of his Appeal
/N A ‘
aated Bs7e3% irough & Rega, post A/D, under &
’ o u =
postel recelpt o,/ 34 7 dsted 27,5, 83 bn which,

Whepelitioner sought certain :mandnents in the

interest of justice A true copy of the seld emend
a e
met gpplicetion dated FE,5,85 1is filed herewith
B i e
&s Am;emre NoyJeeeo To thiswrit petition,

That the seid witness Jagenneth Singh elsy wopved
_— &
his peomppl personal affidevit dated 27.5,85

tirough the Regd,post A/D (vide High Gourt Post.
. L .
Office recept no/ 343, at,

ee/e e

e
+5.83, in which he

has cletrly steted thet he did mot make eny

complaint egeinst the petitioner mor wes h e

Cantd 10/.




( 10 )

inclined to moke sy stetanent gainst e petitioner
" .
e the Moauiry proceedings but hewes given dire

threats &nd as such wés forced o make &n @dverse
statanelit sgainsi whe petivion e, olierwise he would
be put benind the bérs, Thesaid wittiess further
averted that he had no grievenices egajnst the
petitioler becduse he suffered no loss er injury,

A true copy of the affidavit of Jegemmath Singh..

witlhiess dated 27,5,83 is filed herewith &s nmarked
» 8
“JV A & o S g PRrIE
Amnexure No, 9eeee ¢ this writ petition,

That theopp, parvy g es received the &pencment.
X L=
gpplication aaved #£,5,83, The opp, party mo, 3

further received the afficevit of the said witness

Jegennath Singh vide A/D dated 27,5,83 Oleccmene -,

That the opp, perty no, 3 even withoul affgraing to
the petitioher of &l oppertunily of hearing =@d even
withoutl intimating the petilioner regarding the

dete of hearing, dismissed the Appeéﬂ_ of ‘ahe -
'2\,(? " p—
petvitioner, ilspite of an specific tmemef er %:,s”

A P

elreédy made in his l‘epx“&auwfuun ucweci./”/”/f,_f.”’")@

o k /Hu«..,bh '}
g
6{,&&6 W “ﬁl‘\.‘..., 1 crders of the om;:c&si"(ze
(=
30
partly ne,3 d‘icea 7,83 is filed herewith as

Annexure Noé.., to this writ petition, A’ ""#3""-2‘9
»:/»)}u.awu.l'ﬁ ”“*’F"“:“’“ b-B-]983 3

Convd, 11
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27,5, 83, Thus the nrders of the opp, DArty mno,.3
dated 30,7,83 are arbitrary, ervomepus in law,
malafide 2md bears 2 ¢cplour se sprit of biss,

effecting the principles of matural justice, It

was easy far the opp, narty no, 3 to turn down

A |
the rights and ruin the career 5f the petitioner }

e +
by dismissing his appesl in such hurei ed, }?M- ‘
u;neﬂmdical md in such 1llegal memmers, but he

L could not justify his sﬁcﬁ arders, Thus justice
haé Dot been meted out %o the petitioner, The
appe2l of the petitioner could have been prperly
concluded and 1t could have bean allowed, if
decided on the basis of the evidence pn record

smd other circumsimmces, with d et mind and fair

heart, within the principles of natural justice,

That being dis-satisfied with the prders of the

: oop, p2rty no,3, the petitioner has preferred a

representation to the opp, parevy no,l, but the

P

opp. p2rty no,l has not sent my rely to the
petitioner, A true copy of representation 1s
.

£11ed herenith as Ammexure No,<) ... U0 this

writ petition,

‘fZ{ 26, That belng aggrieved with, the petitioner having

no other alternative left open o him dbut %o

d 15/.




Because the opp, narty no, 3 ass acted with
substamiial 11legality =nd with material irregu
lﬁri*’c.y in deciding the =ppesdl withoub nersuing
the evidaice on the recyrd which was not even
summonied before disposing off the &ppesl of the

petitioner

~ e

2) Because the opp, party mno,3 further ached with |
substamtial 1llegality amd againsit the principles
of natural justice smd not providing to the
petitioner of an opportmity »f being heard befyre

deciding the =ppedl ; l&i"‘?’ﬂﬁ such a prayer

&
1::(./7-16"4)2___

was already 'n‘lde 4 g wawlmt Ui o3 .
3) Because the gpp, party no, 3 erred in not exer-

cising the jurisdiction vested it him &nd in nov

following the prescribec procedure in deciding

the gppeal of ﬂlepe‘ci.‘cioner :

4) Because the opp, perty no, 3 erred in under.
estimating his position that hewss nol cnly am

Adninistrative Officer of the department but Le

Contd 16/ -
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In the Hon'ble High Court of Judicature at Allr*:habeau,
' (Luckuow Beuch), Luckuow, gy

Udeirsj Singh, =us Petitioner,
Vs,
le Union of India & others, S Opp, Parties,
| Affidavit
I, Udei Rej Singh, £ ed a2bputl 40 yetrs, E.Brauch
post Master, P,0, Gaura, Dist, Baprebenki, de hereby splamly
affimm &nd st2te on ¢gath &s under ;-
1/ That the deponert is the petitioner in the above wril
“ : i petition, as such, be is fully couverséuy with the facts

Ras of the case deposed to herecunder,

Thet the conteants of paras 1 to 25 of wril petdivion

ore true to ny knowl edgeq .
e
o
7 .-‘ﬂ‘~

3, That Avnexures nos, 1 to # 2re the true coples
. o2 4h e orders which the deponent has compéred Wi

theipr respective originsls &ud th ¢ are correcy,

And fomexure Lo, © is the Impughied order pusSed BY

’ o 1 517 &S
Director of Post Offices Lucknow Che $48.7.83

reccived Dy we depoh b,

Luckuow dated / i /72(,
| o A
“22 4 Toes gut! 7|1

Verificeation
I, the sbove-named deponent do hereby verlfy laat wae
conbents of paras 1 to 3 of this affidavit are true to my

own knowl edge, Nothing méeterial has Dedl conceBled &ud Lo

part of it is felse, So m3y God help me, . ;

R - 77
YN :' & kW 1
e : ’L\;E 1983 fﬁ D qaoh at,

I identify the deponent who has signed befgre me,

RN &jﬂ/

Advocate  2i~—rzog.

Seal (PT0)

o e
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In uhe Hgn'ble H-:E,b Court of Juo‘:icrttur'e &t Allsh: gbad,
(Lucknow Bench) 53 Luc know,

- i

In re H _
Udal R2j Singh,,. Petitioner Vsy Union of India & ouhis,

e e "9 o—‘.—..—‘-.—.-

Alme xure No, 2

In the Hon'ble High Court of Judicrture at A11 ahab ad,
( Lucknew Bench ) 53 Luclknow,

WCPO NO.. cf 1082

Udeti Ra‘j Singh. e P__\"ii';;j‘ :“'l'\::‘.,"‘
Vs,
The Vuloa of Iudis & otuers, L Opp, Pariies,

Copy of the %ppeal of Udai Rsj Siugh db 19,7,82
fddressed Yo Director of Pysial Sepvic es, Luckigw
Rezion, Luckuow,

Ty A

Tae Directénr of Postsl Sepvices
Luclkuow Region, Luc Kaow ,

App ezl “gajust the prder & Judgment of Supdi, of Posis

Offices, Bara Baki Div, Barebamki, 285001 dt 31,9,82.

iiue lebier No, Fi/iis ¢, -I1I1/80-81.Beprabanki, dt 31,8, 32

fud ennulry report vide letier No, NX/uisc, VIT/303/BBk
daved 8,4,82,

Sir,
The zppellant begs 4o suwbmit &s beloy Lfor the

Tavour of kind 2ad sympathetic considesstion s

o -

1, ‘I"h:i‘.‘;. Tae sppellant was put off from the duty on
i .%o =d was charge.shected fap “'---vi*;,f ot ag \Juw&u
fo& 55 85/. ia S=ving Bauk Aec.:m « No, 271273 on 15, 12.75

2. That because m Wedar Jogmmeata Siugh had not acuually

glven ps 85/- ii cash hence did mot acesunt for which

contd 2/'..
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( 4 )

character of encuiry officer =nd the Sup erintendent,

Post Offices, Barabanki, Division is beyond doubts
doubtful,

Wheprefore, it is most respectfully prayed
tnsetaside the prder amd jﬁdgmmt of the En-uiry Officer,

"nd Superintendent of Post Offices, Barebanld, Division,

« ' 2d order Yo post the sppellamt as Sub.Post Master Gzupra
wreating thesaid mistake tp be elerical one 2md oblige,
Dateds 19,7,82, Appel l=mt,
» (Udai Raj Singh )
a Ex_Brauch Post. Master, .

G2ura, District Barabamki,

Copy forwarded to thes
Superintendent, Post Offices,
Bapabanki Division, Bapsbanki,
for favour of infometion md
necessary action please,

( True Copy )

it/
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( 33 LV
o’ 4\
3e
was o be awarded takiug iuto tie considération

of Uie facis =ud the ¢lprcumstaaces of tae case,

18, That tae dismisssl order is w.rong, illegal =a

i sgalnst e priuciples of ustursl justice,
19, Thal tae sppellsat already deposited the suorvage
y apuuv of g 85/- waus, aeituaer tae uepouent
e . -
suffered any loss nor the Goverument,
20, Thai, thus, the follwing are the grouwss :-
", &) Begause mon.supply of the statemeuts of e

witnesses particularly the statememt of Jagam
Nath Singh have czused uaiural jusilce o wWe

ap pellant

)

Because waiesaid Jagau Natn Singh has nol made
A say complaint agaiust the zppellaut aud lae

proceaiings started 4re malafide &ud illegal ;

- .y 2 | . .
) /j' /gj . o 3
gdq ( / ¢) Because tae subse~uenl svalement ob W€ said

Jagen Neth Singh, £iled nerewiva, shows 08U

h Ul L oaad st
he was not aggrieved with the gmppellaut X

cood 4/~



Jacts, reasons amd eip

sviated miyy be

presumpilon

U0 hAaye

de aid not want to make Ly sivatenest agaiust aim,
DU de was dmplied =ua foprceu Oy vhe membeps gf

SVAff Lo wake the statement 2gainst the gppella

1aa%,

Begcause wae dismissal AUCIOrity aad Lo Jurisdiciion
Vo dismiss appelleat witaout observiug liecessapy
Tormelivies as peouipred wix er tae law and v}ibnauu
vaking into considerstiou all tae fagis awd tue

evidaice gu Pegpa,

Bechuse tae dismissal CAINOC. be legally based on

e

Because the punishment =warded is Voo severe Yaking
iuvo cousideration in nature of irregularity allegea
commitied ;
Because tae dismissal is ggainst tae law =md against
thie pj icinles af st 2]l Sustdae
e D m'“‘"‘i’“' OO JI Ldqurz dU&U.LvC.

Waerefore,

it is prespecifull yPayed wial Wie abgye
& Nt

iroumseances along wita thae geowwds as

corporated wita the Memo, of tae &ppeal daged

19,7,82 in the {nteprest of Justice,

Lug

ckiiow y dateg

Appel leat,

18,5,83

(True Copy)
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In tae High Court of Judiecature &t Allsnabsd, Lko Bend
Luckaow,

ol | W, P, No,,,,of 1983
Udai Rej Singh -

Jigroodaidi @ixgn Vs, Union of India,
8=5TI "9 TITO~ N O™
Ao exune No.'g
L4 — ——— “

Before tae Director of Postal Services (Lucknow Regiom),

T g T e TP W O u W S

e e

Ia the Matter of Udal Raj Siugh,
Bronecn -Post Master -Gemepal, Bapsbanki,

B TL T g e Y vy a2 _.-3 el Bk e e Bl ik Bt

Affidavit

S e T e

I, Jagem Neth Singh, &gel about 70 years, son
of Maueshwar Bux 3ingh, residemt of Village Gaura Karngb,
district Bapebauki, do hereby solemily affirm snd state

428 wmepr s.

1. That we deponent 13 still am Account-bolder in tae
Sub-Post 0ffice, Gaura, Disit, Barabaaki, The depument

was the witness in the case,

That the deponent got back the mouney in full
satisfaction of his pass-book, % sucn, Wie
depoinent actually a%d no grievance agajust We
gppel lant,

That the deponent Las nol sufferes @y loss, Lod
the Gove, aas suffepred =y loss,

4, That the deponent did nol want o wake =4y sudi

statvement before the Buouiry Officer as ae nud

Contd 2/-






In theHigh Court of Judicuture st Allsnabed,

(Lucknow Beuck), Luckuow,

WoPo NOgouo—- of 1983
Udai Raj Singh, -- Petitioner,
Vs,
Union of India 2nd others,, as Opp, Parties,
8= 8T AT T§ 2T T
Aunexure&
L B Bl Bl Bkl Bl Bk Tl Bkt Shad

Indi=n Posts and Telegrapas Department

Office of ihe Director Posiel Services,

Luckuow Region, Lucknow. 226001,

No,RDL,/EDA/A.3/82/2 Dm=ted =t Lw, tae 30,7,33

This is a appenl gaved 19,7,.,82 frow Sri Udai
Raj Singh, Ex-EDBRM Gaura ag=inst the oprder of disuissal
from the sepvice issued vide SPOs Bapabanki Men), --

No,Bx/Misc/VIII/90-81 daged 31,3,1932, 7,4.82,

The asppellant's appesl was eaplier rgjecied
begause of being time barred but iu view of direciion
from Hon'ble High Court dated 4,5,83, the appeal is

being cousidered,

The zppellaal was issuel 2 coudpge sueel on
21,2,80 under Rule 8 of EDAs corduct & sepvices rule

1964, He was alleged to hAave conitravened rule 131(3)

M - 5
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dismissed the appeal of the petitioner without gxwyimgx
even calling for the rélevant record of the case

and without persuing the entire evidence of the record
but he acted in most arbitrary manners and against the
principla of naturel justice in not even hearing khe
petitioner who wanted to be heard in the case. by the
Director of Post Offices, Eegion Lucknow. The Director
appears to be adament in disﬁigqing the appeal of lhe

petitioner. He has not even considered the evidence on

- record. He has not even discussed even evidence. iHis
™ findings therefore holding the petitioner to be guily
guilty is absolutely wrong and illegal. Actually the
orders of the Diréctor Post Offices Lucknow is no
Y_{, order in eyes of lawe Gross in Justice has been caused

to the petitioner who has been much harassed. No
opportunity of personal hearing was givern to the petitioner
The departmental enquiry conducted against him was

against the prescribed rules as such his appeal could‘

not have been dismissed. The appeal of the petitioner has
been dismissed in such arbitrary and harried manners

even without summoning the relevant records or persuing

the evidence on records. The evidence of records shows
that the dismissal is unwarranted and gross in justice

to
been pamsed/him.

It is therefore respectfully prayed that the orders
dated 3P.7 .83 passed by the Director of Post Offices,

L \
//.éjg;Iiﬁ}% 7¢ Reglon Lucknow may be set aside and the petitioner
4 !
. N represer tation may be allowed with the direction of the
restatement of the petltloner.
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Central Administrative Tribunal 14 )/x_
Circuit Bench, Luckncw. i .

0.A.NO. 1194/87(T)

(W.P.NO.5901/83)
U.R.Singh casene Applicant
Versus
Union of India &OthrS .ceees Respondents

Hon'ble Mr,Justice U.C.Srivastava, V.C.

Hgn 'blg !:g .A .B .Gorthi‘ ACAM..
Dateds 10.5.1991.

Sri D.S.,Randhawa forthe respondents is present.

The‘TQéfned counsel for the ap.licant is not present.

GBS )~ \ .
© It is presumed that the applicant is not intrested
(8 )l

};te his case. The application ig dismissed

! 5/

for default of the applicant.

A.M, V.C.

// True copy //
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Central Aduinistrative Tribunal u\\
Citceit Bench, Lucknew. (ﬂgﬁ’\

l\vdl

Yo
DLANO. 1194/87(T) =

(W.P.KO.5901/83)

ULR osingh EEEEE Applicant
Versnus

Unicon of India &OLtNI8 ceeese Respondents

Hon'kle ty,Justice U.C.OSrivastava, V.C.

Hop'ble Mr,A.B.Gorthi, A.M.

Sri U.S Randhawa forthe respondente is present,

The Jearned counsel for the ap licant is neot present,

sumed that the applicsnt is no

r

intrested

-1to prcsﬁ ute his case, The apulication is dismissed

5 '\,Q‘/
for default of the zpplicant,

5a/= SQ/=

A.M. Vala

/7 True copy //
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In the Hon'ble High Court of Judicature at Allshabad,

( Lucloow Beuch ) :3 iLucknow, Lo AP

¥rit Petition No,-oce.of 1983
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> o s
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Uded 3aj 3ingh,, aged sbout 40 years, Ex.Braueh
Post iiaster PeC, Gsvux'a, Distt, Barsbenki,
bt s opeerhinten ~-Petitioner,
Versus
1, The Whion of India, Wrough its Secretary
Posts “;f.“fyél‘é‘g ﬁwhg “Dep #tijenit, New Delhi,
v g, vine Po o6 Wngvertuaeral, U2, 01 role, luckuow, "
| Liigl T e T PEOLOP O£ RERLOLR ces U, P, Luckuow 1
i Guacns A OLRk R a (L AN

*

g 30 B 34 a8 SRt y -\0’0"0-;
o liple Pe't-itipn Undor Anicle 226 of the Constitutior
of India
e =e =g —o =
To

The Hon, the Chief Justice "md his lion'ble
. Compsnion Judges of Juq;lcnure 2t Allahabud,
3itting at Lucknow DBench, Lucknow,
U BESERRaEN Y8 I Jliebie
w cwidioon  rihehunble petdtion, of dhe above.named petitvion

. most mapectfgnq showsth =s under e

B sy L L

1, Thet the husble peutioneé was mppointed 2s the 7
uaster, ety time, in the year 1968 and was poste
‘Post Office c:aura, distt. Dapabenkd ,

2, That the humble petitioner worked abokut tem yesf

contd 2/
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